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Opder dsted 25.6,2002

Heard shri B.Parida, Advecate for the
Applicant and Shri A.K.Bese, Sr.Standing Counsel
for the Respendents,

Applicant, a nen-Matric Censtable/Sr.Field
Assistant of Avigtien Research Centre at Charbatiai
(Cuttack) has filed this Orieinal Applicatien
claiming the revised pay scale meant for Matricu-
late Coenstables/Br.Field Assistants.

Previously Nen-Matriculate and Matriculste
Censt ables/Sr.Field Assts were getting one scale
of pay. Later) the pay scale of Matriculate
Censtables/Sr.Field Assistants ané Nen-Matriculate
Constaﬁles/Sr.Field Assistants were separated.
Nen-Matriculate Censt gbles/Sr.Field Assts. raisaed
a erievance on the greund ef discriminatien, which

was the subject matter of challenge/examinatien/

scrutiny in 0.A.13/2000 before this Tribunal.
That Orieinal Aspplicatien (0.A.31/2000) was
disposed of en 20.6.2001, virtually, allewing
the grievances of the Applicants therein and, as
a censeqguence, beth Matriculate and Nen Matricu- .
lagte Censtables/Sr.Fkeld Assts, were allowed to
get the hieher scale of pay.

In the present O.A. theApplicant (nen
Matriculate Constable) has claimed the benefits
of the 0.A.13/2000 (Chandiramani Praéhan & Ors,
Vse. Union of India & Ors) (Supra).

Undisputedly the Applicant herein belongs te
the category ¢of the Applicants in the U.A.13/2000.
In this view of the matter, the Applicant is

definitely entitled toe the higher pay scalewhich

was originally prescribed fer the Matriculate \ID
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Censtables/Sr.Field Assistants.
»
In erdinary course the Applicant should have
been extended the benefits of the higher pay scale

meant for Matriculate Censtables/Sr.Field Assts.

but simply because he did not approach the Tribuna

he was not extended the sald benefiit, It is the i‘

case of the Advocate £Or the Applicant that in's
the aforesaid premises the Applicant has file'.d
the sresent O.A. for redressal of his grievances.
shri A.Ke.89se, learned Sr.Standineg Counsel
has raised a point that the Applicant having
approached the Tribunal late, the present O.A.

is barred by limitatien, Where injustice is

glaring. technicality of law of limitatien cannet
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stand in the way afc for dispensation of justice

and therefore. the abject:i@n with regard to

limitatien, as raiSed on behalf of the MSpOndent‘h
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is he reby oV errulod .

S

In the result, the 0.A. is allewed, :Ré€spOndent
are directed to grant(t_he Applical“;)the higher
paY scale meant/prescribed for Matriculate
Const ables/Sr.Field Assts. within a peried of
three menths from the date of receipt of copies
of this order and arrears of differential salaries
shall be paid te the Applicant within a peried of
one month thereafter., There shall, however, be _

no order as to costs. i
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